
FORM A
PUBLIC ANNoT]NCf,MENT

(Under Regulation 6 ofthe Insolvency and Bankruptcy Board oflndia (Insolvency Resolution process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF NEKKA OIL & FATS PRIVATE LIMITED

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the NEKKA OtL & FATS PRMTE LIMITED on 19102/2020.

The creditors of NEKKA OIL & FATS PRMTE LIMITED are hereby called upon to submit their claims
with proof on or before 03/0312020 to the interim resolution professional at the address mentioned against entry
No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its
representative from among the three insolvency professionals listed against entry No.13
representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

other creditors may

choice of authorised
to act as authorised

>-

Name and Signature of Interim Resolution Professional :
'iV ;7 V'

NEER,A#IilVAr.,
INTERIM RESOLUTION PROFESIONAL
Regd no- IBBI/IPA-001/IP-P003 9212017 -18/1071 0

Date and Place: 2210212020 and Kolkata

RnrnvANT PanTTcULARS
1 Name of corporate debtor NEKKA OIL & FATS

PRIVATE LIMITED
) Date of incorporation of corpo{ate debtor 2710212017
a,

J. Authority under which corporate Companies Act 2013/ROC
Kolkata

4. Corporate Identity No. / Limife
corporate debtor

u5 1 909W8 20 LTPT C2t9 6 5 6

5. Address of the registered office and p.incipal off,rce (if "dny) of
corporate debtor

17lA, Ratan Sarkar Garden Street,
2nd Floor, Kolkata -7OOOO7, V/est
Bengal

6. Insolvency commencement date in respect of corporate debtor 1910212020 (Date on which order
passed by NCLT Kolkata Bench)

7. Estimated date of closure of insolvency resolution process t610812020
8. Name and registration number o

acting as interim resolution professional
Neeraj Kejriwal
rB B r/rPA-00 1 /rP-P0 0392t20 t7 -

I 8/ 10710

9. Address and e-mail of the int.t
registered with the Board

56, Metcalfe Street, 2nd Floor
Room No.-2E, Kolkata-7000 I 3.

n kej ri w al .ip@ gm ai I . com

10. Address and e-mail to be used fbr corresponde
resol ution professi onal

56, Metcalfe Street, 2nd Floor
Room No.-2E, Kolkata-70001 3.

cirp.nekka@gmail.com

I1 Last date for submission of claims 0310312020
12. Classes of creditors, if any, under clause 1U; of suU-section 1Oa; of

section 21, ascertained by the interim resolution professional
Name the class(es)
Not applicable

13. Names of Insolvency Professionuli
Representative of creditors in a class (Three names for each class)

1. NA
2. NA
3. NA

14. (a) Relevant Forms and
(b) Details of auth orized representatives are ayailable at:

Weblink:
https: I li bb i . gov . i n/home/down I oads
Physical Address:.. . . . ..NA


